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CENTRAL ADMINISTRATIVE TRIBUNAL 

PRINCIPAL BENCH: NEW DELHI 

O.A. NO. 464/2003 

NEW DELHI THIS 30th DAY OF OCTOBER, 2003 

HONBLE SHRI JUSTICE V S AGGARWAL, CHAIRMAN 
HONBLE SHRI S.A. SINGH, MEMBER (A) 

Shri Kanwar Pal Singh, 
S/o Late Sh. Kewal Ram, 
Aged about 58 years, 
Rio S-28, School Block, 
ShakarpUr, Delhi - 110 092 

Applicant 

(By Shri A K Behra, Advocate) 

VERSUS 

Union of India through Secretary, 
Ministry of Home Affairs, 
North Block, 
New Delhi 

Government of NCT of Delhi 
through its Chief Secretary, 
Department of Home, Players Building, 
Near ITO, IP Estate, 
Delhi - 110002 

Commissioner of Police, 
Delhi Police, Police Headquarters, 
MSO Building, IF Estate, 
New Delhi - 110002 

Respondents 

(By Shri H N Singh, Advocate for Respondent No.1 and 
none for Respondents 2 and 3.) 

QR D E R (ORJJ 

By B B!1 SR! S.A. SPU ME]UBER (A) 

The grievance of the applicant is he has been denied the 

higher revised replacement pay scale of Rs,8000-275-13
500' 

notified by respondents consequent to implementation of the 

5th Pay Commission recommendations, on grounds of vigilance 

clearance and integrity certification. Further, this period 

of adhoc service rendered by him from 10.10.94 to 10.6.96 

has not been counted towards approved service thereby 
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tconino his ci i.Ibi ii t'y for clacem ent in the hiqher 

re'.'ised cay scale from 101098 to 01.7,2001. 

2. 	The a lican t was accointed under Ru ie2i (1) of DNIP3 

Rules to the cost of (ssistant Commssjoner of Police, in 

Del hi Police 	'ide Gover'nrnent of India, Ministry of Home 

6ffairs order dated 10. 10. l991 ((nnexure '-I II) on curely ad 

hoc basis for a ceriod of one 'year or till the cost is 
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encadrement of the same under D(NI Police Service Ru ICC 

1971, or whiche'.'er Is ear Uer 

The acc Ii rant was subseuen ti 'y accointed '''ide Go'yernment 

of 	India , Ministry of Home (ffajr's notif icat i. on dated 

12.6.2000 (6nne>u re i IV) as Or' ada II Off icer, on crobatjon 

for a ceriod of two 'years, 

In 	cur'suance of the .iudqement of t h e on 'ble Hih Court 
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1196 as under, 

__ 	,. . 	• - .. - 	- .. 	 ,. 	 • NU. 	- am 	UI I"IUCr 	r-'d 	IOU 	 1IHIu0I 1I1I emeHL wILH 
w.e. f. 1.1.96 date 

2. to 7 	 XXX 

O 	Oh Kanwar Pal cinqh @Rs,9100/ Ps. 93'75/"wef 1.10,96 
Rs.96L20/"'wef 1.10,97 
Rs,9925/"wef 1.10.90 

Doverrimerit 	of 	India, 	Mm istr'y of Home 	':'f'fai re 
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their decision concern inq recommendation of 'th' 5th 

Central Pay C:ommjssion decidinq that t:akinq into and 

oonsiderin.n the relevant factors inciudinq 'functional duties 

and 	resconsibi A. i.ties of the Members of the ser''ices have 

decideO that: 

5, 



S 	 - 	 - CC))  
a) 	Such of those off icers of the to se'ices as 

have comoleted fout'years in the soul icable 
ore re'yised in iti.l en try oa'y 	sale of 	Fs, 

7 ( 	"1 '7 	'7 ' '7':.'.' 	1 	 '7 	" 7". 
	shall ... 	1 	1.. 	..1...., . ,.r 	-' ii3 1i  

the 	re.'ised ua'y scale of Re.. 0000' 2 751.3500 i 'th 
effect from January 1, 1996. 

b 

	

	Other 011 f icers of the to ser'yces acuointed in 
the initial entry ua'y scale but have not 
cc:muieted four 'years as on January 1, 1796 shall 
continue oni'>.' in the normal reulacernent ua'y scale 

7 	.' 	" .-"."'. 	i 	. r 	", 	.4.. .1 '1 1 	4.. I..,, 	. .; 	,,, 	.4.. I. 141 	;"i.O. 	Q.,,U".4L)".J..4IJL) 	L.LJ.J. 	LIR 	L.1,I1i 	LHY -' -. 	1 ,.. .1- -- 	.4- 1., ,.. 	.. .... ,., .., ,.. ,., 	.,,.. ,..I 	.4- -, 4-. .. 1 	.., .7' . LIl 	141 e14I iL)U LULiiJ. 	''1.L. 	UI 
a .. 	. I 	the 	d.v 	scales U Rs. 	2000 -60- 

2300-75-3200-100-3500/-& Rs6500200-.10500,!. On 
ocmuietion of four - years, however, they shall be 

the 1. 	.... 	- 	...,.,, 	... .4 	.., - , 	... 	 ... .4 	r-.. .4AL1Uu 	L1114 I'I'1I 	t'..''i4 I}d' U5i 	LI 	ri.::.,. 
275 1.3500/ 	f rom the date ( a ) on which the,.,,  

fulfil the residency recju irement. 

/ 	 A...,..,....,..I,'._.,._. 	.. 	4-I.,.., 	...,, 	,../. 	the 	.'.........i.. 	,.: .1,., 	,,,,,__I ,,,. 14.. 	l'IUL.LlI '.Jj.HLI.1.'y' 	LIIi. 	1Ji'y' 	UI 	L,l'1 	&LiOJ,IL.o;1 L 	".'.L) 	UI UI 	UI 	I"ILIL4J. 

.4 	, .4 	7". 	 . 	- -. 	.4 - .........I DC.P i.4at14 ,.r 11 .000 i. 1do I 17'.eu as LIllue; 

31 ' -. 	'. 	-. 	'7 the -. 	.-, '-. r. 	I-, 	4.....,. 	

Lann'ual 

	

-.  	. 	- ............... Ni..., 	Name LI; 	Ln14 I"IL,r' 	I-. a 	i_H 51I 	II) 	d 	I 	i.i. '.1 	.i LCU 

the sy scale 	increment in 
...................................-. 

scale U 	I'7 F U • 0..,) U ,. L. 	a 	i_a . 	. .. 14 
.1.0000 	 "13500,. 

.1. to 7 	>(X)( 	 xxx 	 XXX 

S . 7" 1. 	1/ 	......... 	1 	." ........I.. 	ml", ... 	7". '7 	7' 1 	.-. 	I 	.., 	.- ... 	...... .-. ... ........... i 	'.an I5  Lia A 	-.4 .1. 	lI 	e. ri. 	.o 1 L)LJ.......U .. m .. 	lie 	l'1I7J 	UI UIIIU LCL) do 
-. .7 	I 	," -, 	 .1 '. 	,, .7 	1 7". 	1 ,.". 	7'. .1 

	

4. .. .4, 	 I'lL-I" 	7)14 	4.1,) ,, 4.1,) 	71.1 

IV 	 @Ra.8900/'um 	((ssumino Char:e) 

	

1 7". 	1') 7 	 ,. .,. ...I 	...........I 	-. 4 \ 14 	.1. .. .,....,) 	4 .4 	 dl U 	i_..L II'. I,) .1. e ,..eu 

@Rs9100/ urn 	'years se.....'ice as 
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7".". .,/". '77' 7', 	_., . 	,.. ,. .4 	,., .......,. 	I.......I., i_rIO, 714L)L)'.' "UIfl 	OIl_I I4d',.' i 	1e 0LY 
wef 100.98 	fi>'.:ed @Rs 

vef 10..1098, 
ORs.9650/'-.1,10,99 
@fRs,9925,.1"1Ief 
1,.10,2K, 

'7 	 '-' ,-'..-.-. 	L.. 	...... 	.7.,' .......',..__ 	, 	not .'.' 	 '.J.,,..,.4.. 	.4,,., 1,. 	I'lLI'.1'14I 	LIIA1.. 114 I .LASLIUII vilas '1141, L1i','CII CI ICL,L i_LI L)V the 

resoonceiìts in resuect of the auulicant as his name was not 

included in the List isauso vide 0 ...der Qat5d 01,,11,2001 
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off icer. 	The 	soul icant ritade 	a 	reoresertation 	on 



-4 D,  
111200.1.. 	in absence of a resconse from the rescondents 

the acolicant submitted another recresentation on 1112200i 

t.. 	.. L,._. - 	. 	-. 1 -f 	.-. ..J 	 - 	-' 	I.. ... ._ 	... 	.. 	4-. 	...... 	.-. 	I .", 	''1 	.". 1 - 1 	'J,t S 	Li j. .j '' 	u U 	U ' 4 	U - . 'z Li U t (1 L u I 	u (1 	,. 	U .. 	. U U 

0 	 the acol icant flied an Ori No 2i86/2002 vhich 

-. ...J 	.f 	I....4.. I. 	 ..,.' I.. 	1 	-. 	.- 	 '1. f'', "S." 	 .4-. 	.4.. 1. ,: S 	Li i. 5 I.) Li . ' LI 	Li I 	Li '' 	L 1 	I I L) iJ n a .. 	Li 	.. 	.. 	.. .. . U .. 	i 	L 	L Cl 

directions that the " resondents after-  takinn the facts 

mentioned in the reoresen tation of the accl Icant, the 

respondents should cass acorocriate orders creferahly within 

six 	months from the date of issue of the ocr- ti 'fled coo- )-  of 

this order'.. Subsecuentl -y in coml lance i1 th the directions 

of 	this Tribunal Rescondent No, 1 issued Of'? ice. Memorandum 

dated 23,1.2002, ocerati -,.'e cortion of ihichr-  cads as under- . 

On the basis of a recort I urn ished 
by Delhi Police , it has been observe..i 
that Shri Kanar Pal Ginqh, Gi-adell 
Of f-  icer, thouqh c]. i ibie to be claced in 
the said scale of cay of Re 8., 000' 13,800/ 
ith effect from 172001, is not free 

	

.........................1 ,..:.. 	- i 	IILCl 	dn--Cl 	i 	s 	rnu.i 	as 	a 
crimlnal case (nH No294,87 recister- ed at. 
Vi.-eN Vihar Police Otat ion) aqainst him is 
endi - i-, trial in the court. Ohri Kanviar 

Pal 	Oinh is accordinl'y inf ormed that It .................................................. k. 	in 	IICl diLl Cl-dILI Liii LiUffl-L5i 	- Lid 
has not been ciaced in the scale of cay of 

	

C) Li L) U 	' 	.1. 	U Ui " - U I 	I 	11 i 	Li ad 	V.) ii. 

	

'I ') 4' '- -' / 	__. ... 	'f' 	... 	...........-........... 
be re'-'ieed as and when heis found to be 
clear 	from viii lance 	anqie and 	his. 
lnte-i"It'y is certified. 

f" 	 ..-.,..- 1 -. .. ........4. 	I. .-.................i 	'4_ ..........I,-. 4 	_ 	f''........1i 	 - I"'h.'.LILdlIL 	I'1CLI. Ui 8.')'ClU LIIC.L LiiCl 4.4Li'v'L UI 	iiiUi.11).,  Min. 	Lii 

Home 'If faire order of 01. 10200.1 acoointiri-n .30 off ice.rs to 

the ca',.-' scale of Rs,8000-13500/ be civashed/ set aside and 

also theOM No.23. 01,2002 and direct the. "escondents to 

4. - 	.4.. ... 	4.. 4.....-, 1 -. 	-' J 	i"l -. 	8000 P' ( 	' 	1 	' 	'I' " 	' 	'-' uk-'iLiiM 	11111 LU LI1CI C.L,d,Le LII ('-. 	C)U.JLi" 	-.i.....i.J.' 

10.10,1998 i.e. when he corricleted four 'year-s servica in the 

......... ....'I-. U 	Cl " Cl V . .,,. Cl Li 	Cl I L 	' 	 Lid L Cl 	of 

Rs.2000 to-230078003200100•3800/• and other coneeouentiai 

benefits.. 



10, 	The resconden ts averred in their reolv that thouch the 

acolicant is ei1'.i.jble to be ciaced in the scale

Rs. 

 

	

0000 13500,. 	w, e. f. 	1. 7 , 2001 howe"."er 	he cannot be 

ou'ari ted the scale asked for as he is not f r'ec from 'v'i'I lance 

anz.le as a criminal case is cendinn in the Trial court. 

11. 	With reoa.rd to the date of Cl icib I it'y for cran t of the 

revise.1 	I. ' ..,. ...... 	... 	1 	.,..i 	 -' 	i 	i'-' I 	the r ,,,.......,,,.,i ,,.,, l'flil 	eL.ai 	 UI 

relied uoon the concect of acOrovedse.....'ice defined under 
r 1 ,., 	- 	 ,, 	,-..,,,'. U .L 	L .J LI 	L 	e 	. ... Rules 1998 which reads as u 

.1 .., ... . 	-. 	, 	'I 	 -. 	.' 	. -. 1 	4.. 	, ......... - 	 ILIk1I LV'LI 	.5& 	'v',L, 	.11 	.kaL1.)n LI,,) CH'y' 

'ade means ceriod or ceriods of 
r'szular service rendered in that 

includinq period or ceriods of- 
absence durinn which he could have 
held a cost on recular basis in that 
1radc but for his beinq on leave or 
otherwise not beinc available to hold 
such 	.........................'. .* 4.. 	" . . 	 '1 	1 s . ., 	rn 	L I 	i. 	L 	LI 	. U . 

of the 'year 

is. There are two cuestions before the T.....ibunal namely 

a) Whether 'rantinc of reclacernent cay scale as a 

conseauenCQ of 5th CRC r eccmmendatjoris is sub lect 

to vicu lance clearance and certif icatiori of 

	

I I.. I ". 	.1. L '' 

	

b ) 	whether ad hoc service 	w:i II count 	to',ards 

ai"o'yed service for fulfill inq the ci iqibi I ityy 

condition for qrantinq the hiqher revised 

rediacement scale of Rs,0,000...27513500,/• 

13. 

	

1' I. ,,. 	 ... ", 1 	..., ,_ ., 4.. 	,.. 	4......... 4... 1...... .. ... ,., 	., . 	r' 	r 	'-' ,.. - , , 	4.. L,.iLeu LIi 	 i.. .r". '.) ivasLav3, Vs. 

Union of India and Others (1992) 22 Administrative Tribunals 

Cases 372) where a 01cr k of the Postal Dec artmant was 

al leqed to have misacocrjated 0o"'ernment money and an FIR 



was loded a-nai st him, a char- ce sheet: was ser"-'ed and he i&r- 

also oLaced under- SiJSOCi'1S1Oii 	It was held that 

'Ic. 	,. 	There can 	also be no 
doubt 	that the aDolicant"s cay must 	be 
r'e- 'ised 	in 	accordance with the accecte'-:J 
recommendations 	of 	the 	4th 	Pay 

4-.-.  in in 1 .:. 	i 	I 	S 	.1. £ 	sLi.. 	
L U 	1 m. 

1 	 .. 	..- 	.4_L 	.. 	I,..,., 	..- 	_ 	:1._I. 
.1..! 	, 	UI 	LII' 	aji 	5.L)II5., 	LI11 

reco- -'er--y 	roceedincs 	acairist 	the  
aci:dic:aritin(inne><ure 	•I.39 	and 	i:me<ur 

(''40 	are 	cuashed 	no 	further 	recover',-' 

	

-•1 	....._J 	..-.-i-.-... 	1.- 1 	i. i. 	..e 	1id'.j 	U 	1 	1 .j. 	di 	'.j 	I 	i. 	 . 

..... 
discic.1. inar- 	nr-oceedincs 	are 	corricleted 
1' I.-- --- ----------..I ... .__ 1,. 	-- 	I.... 	'1 	1 	.., 	1 	_.. 	... 	-... 	- 	. .' 	-- 	._ I,,... 

'UL'I 	LVII L-.. 	51 	di. .i. 	 I 	'v .ts 	.i 
ccci icant: s 	scale 	with 	effect 	f - cm 
I. I,199c unless already done. 

11, 	The acnlicant also relied ucon the case of Rohitasha 

Kumar 	Vs 	Sate of Ralasthan 	C 	1989 	(3)3L3 	(CiT). in 	this 

case 	an 	IPS - Of f i.sor-  uas ciaced under suscension 

.. 	1.. 	.. 	-- 	_. .-. 	I 	j 

and 	he 	tas. 

..... .... ,.. 	.-. 	.-. 	- 	. -I 	i.. . - 	the .-. - . . 	scale I 	.) c 	S .i. 	. 	I 	-,' .1. 5 	U y 	L I 	'I L 	1 	i. 	v -. - - 	........- ii in 1 -- -- .1. U 	1 

on 	the 	dcc of beinci under suscens.ion - 	It was held 	that 

suscension does not snac ties with the se '-ice and one bein-n 

of 	the ser- vice 	is entitled to ciet 	the cay under new scales.. 

The 	ac-cl loan t. 	thus 	m......'ed 	that 	f or- 	cr-ant 	of the 	hicher 

re\-sed 	ca,-' 	scale 	inteciri t'y certi ficaticn 	and -.'icii.lance 

1-4 clear- a....cc 	were 	not 	neoessar'--'. 	He 	pointed 	out that 	the 

letter 	of 	30.. 10,2000 notif'yinci the 	relacement scale 	does 

not 	-ecu I - c 	qnv 	-- -icil lance 	clearance 	and 	or iritaciri L.. 

certif icatiori , 	The 	r'econderits 	were 	thus 	in e --ror 	in 

r'cfusin-ci 	him 	the 	hiciher- 	r-e-'"ised 	ca'---  scale 	of 

(. ' 	', .", 	") 7 	I 	'1' 
r. 5 	0 Li ci 	.., .. 	.t. 	. 	C.. 

15. i" 	A-. 	.-- .-............J ..........i... 	4 	... 	.,.................-.-. 	-. -- 1 .-. 	,. ._ .: ......i. 	-- 

	

IS 	I 	.iJI .-5 	II 	 I 	 .JI 	£iJ 	.[ £Ii., 	LU 

fou .....-'ears eiicibilit'-' r-euirement of accro-'ed service 	i-c 

- 	concerned the correct date is ..L0 10, 1993 because 	the 

	

.-. -. 4-. 	- '. 	 r, 	1 	-'1 .1 1 -I I 	._. . 	I'-, ". 	1 	- ....,. 	r' 

	

UUi.I1Lrnn .. 	is-. 	uI1Ul 	r-ui 	j, ) 	UI 	L)III,i.I,.i 	•I \-'1U 	iIiJj.:,,. 
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Reliance was taken of the .udement in case of Union of 

India & inother Vs. Harish Chandra E3hatia & Others (1995 

I ') 	r'r'r' 	i 	. 	 . 	-. 	1 	...J 	- 	.. . -. 	- . 	... ... _ 	1 	_. 

	

j LA, io
) 

WI'1I 	UI IL.I 	liILUUU IM Lift S1iUL. .L1L  under  

F: 2A and whose aocointment was not curely as a local 

arran:ernents for a ceriod of not exceedinq 06 months should 

be treated as reqularly accointed from the date of 

-1- ...-..1- 	 ... 	/ 	:.... 	...., 4 

	

1...idLii1., 	 rd.i d 	j.ii 	 di .. 	dc4L, 	as. 

under 

This subrnissjoi uould not: be 
correct if heart of the matter is looked 
into. 	To out it differently, the 
submission is not correct in substance., 
but is so only in form. We have i:aken 
this vie' because an e>amination of Rule 
21 	shous that the list oreca red as 
recu ired by that ru le, has also to 

.-.-..-..- 	.-..,.,-,... .-.. 

	

d L .4.5 I y 	Li 1 	I 	.1. I 	1111 L of 	.i I U v .4. 	.4. Ui I 	U 
I' 	 ... .4 	-. - 	rl 	1 	1 / ..uU'I ui 	UJ 	dilU 	iJ Ui 	 LH 	and 

1 IV 	 I - -' 	 -..................... 	L _. .1. ... 	I ii i. . 	I 1 U 	L C L 	L 	1 I U urn U 

ihUse names find olace in the list: 
crecared as conterrloiated by Rule 24 are 
also those who have been duly selected 
and consul tation 'i th the Commisajon has 

	

I 	 4... .4 .1-4..,. 1...4.. .............4 d i. U 	U e 	rn d. U 	c.3 I 1 U L I 4 	.4. .4. . L 44 I 	Ua I 	U id : 
been for arded to the Can tral Government 
as well for its doinc'i the needful 
F here is thus no di fference in substance 
betkeen the list crecared , as. 

	

4........1 	4. 4 	L. . Rule  	.,. ,....4 	- -4.- I 
	Rule L.Ui Lrt1U .4. 14 LU 	U v   	14 	d U b1 .1. LI 1 	'U .4. 'V 

15. 

	

,. .j 	4 .......... 	. 	-. . 	1- ....-.1 	4..,. 	r 	... 	,. di I U L I I ' 	U 1 	i V.. a £ 1 	ULIV ('Vu I "4 
O, there accears to be no .lustlfiable 

reason to reard Rule 24 selectees as in 
dFI'Y 	)ay inferior to Rule 11 selectees. 

	

.. 	,. 	4. 	.., 	4.. 1. ...... 	.1 	., .,. 4.. 	... i1UUUI UiIi 	LU 	lJ.., 	i1y . , LdiiI4 dl1flUL 
car.  .. 	It is because of this that 
Clauses 	

' 	... 4 (L 	....c. 	.t,. _.,1,. I a 	an 	U, UI 	.LiU'I 	.. 	I 	UI 
Rule •-", 	........ 	. - .,. .1.., ... 1 1 	. 	. . 4 

	

1.1 .1. IVV 	.,V -4 	'1 	v 	v .4. I L Li C .4. .4. v 	lid U e 	no 
distinction betieen these two cateojorios 
I n C.umbCflts 

	

11. 	(iccordjnq to us. the .ust and 
orocer order to be cassed would be to 
direct the aoeilants to treat the dates 
of officiatinq accointments of the 
resk)ondeiits as the dates of their 
reqular accointrnents and then to cl.acs 
t:herll 	in the seniiori tv list as re;iu ired 
by Rule 29 i.e. to Interoose a direct 
recru I. t in heteen to crornotees as car 

4.. -....  
Lilii 	I 14V44(4L,L1,.4 ini 	4V 	seniorities, 

.4 	-. 	1.' ........ .....-................ 4.1 1 U 	) 	.4.4. I 	U L v 	a U U U I U i (1 L '' .. 	The  
1 .1 	4.4. ,.,..,..JV,....._. 	4...,.., - 	....... 

	

Ii .4. U I 1 L y 	lI U U I U., 	. i1 I 	I U 4]., 44 t 	i 	i 1 A U 

of 	all concerned, not as ocr lenqth - of 



service alone as ordered by the iriounal 
but as indicated by us. 

Q. 	It is obvious that the higher revised pay scale of Rs. 

8000-275-13500/- is a replacement scale resulting from the 

recoffimenuaL ions of 5th Central Pay CUilifiti ss ion . 	It is not a 

scale which to be achieved titrough a proniotiun but purely on 

the basis of meeting the four years service requirement. 

its admissibility therefore cannot be held captive to 

integrity certif icat ion and vigilance clearance. The cited 

cases above makes this clear. The order of the Govt. 	of 

India. Ministry of Home Affairs also does not stipulated any 

such condition that the higher revised pay scale of 

Rs.8000-275-13500/- is subject to vigilance clearance and 

integrity certif icat ion. 

is. 	Turning now to the question of reference date for 

determining the four years approved service eligibility 

reouirernents for replacement in the higher revised pay scale 

of Rs.8000-275-13500. The case of Uaion of India & Another 

Vs flarish Chandet Bhatia & Others and Rudra kucaar Sain & 

Others Vs hO! & Others (supra) clearly lays down that the 

list prepared under Rule 24 are those who have been duly 

selected. Though the appointment order dated 10.10.98 

indicates that the applicant has been appointed as adhoc. 

However, the same order speci f lea that the appointment is 

under Rule 24(1) and with the intention of regularisation as 

and when vacancies arise. 	Aueordingi, the date for 

calculating four years approved service eligibility for 

granting the revised higher replacement pay scale of 

Rs. 6000-275-13300 has to be 10. 10.94 and not 01.7.2001. 

is. 	in view of the above we allow the uresetit OA with 

following directions; 

a) impugned orders i.e Aitnexure 



(9) 

A-i & A-2 are quashed; 

b) we direct that applicant is 

entitled to the scale of pay of 

Rs. 	8000-13500/- 	front 	10th 

October 1996; 

voisequetitiai benefits shall be 

)d ii to 	the 	applicant 	it 

should be so dune preferably 

W ith iii t h r e e nonths 1' ruin today. 

There shall be no order as to costs. 
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